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C.P. No. 141/ALD/2017

Sri Tanmay Sad, Advocate for the petitioner. Ms. Monica, PCS for
Respondent.

Counsel for both the parties further make request for filing joint
memo of settlement, as per the settlement negotiation/ talks still going
on. However, this court is not convinced with justification given for
seeking adjournment of indefinite period for reporting settlement.

Therefore, the Respondents are directed to file a formal reply

to the Company Petition or to report settlement.

The matter be listed on 7" March, 2018,
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Date: 08/02/2018 H.P. Chatarvedi,
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